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5. Cnonstruction of 2.0 new State tubewells . . . 239 00
6. Construction of 1000 large diameter wells . . . 8000
7 Construction o feeder channels 1n major canals 16°00
Luergisation of 510 tubewells . 20000
9 30 Barge-mounted unver pumps . . . . 10°00
10 Installation of pumps on upper reaches of Sone Canal . n . 3500
1t Purdhase of alummium pipes 1or watersdistribution from State Tubewclls
where channels cannot be c.onstlucted because of delav in land acquisr-
tion proccedings . . 10°Q0
12 ) Bamboo Borings u }d Pumps (1) Cavity Borings 100° GO
13 Puichase of 6 new nigs with ancillary equipment and anc:llary equpment
fr 3 exsting nigs . . 54'00
14 300 State Cub wells 308 00
= Foergsation ot tubewells tnrough the SEB . 300-00
ToraL m

Out of this sanctioncd amouni of
Rs 1717 crores au omou 1t »f Rs 429 au
lakhs has already heen icleased to
the State Governmeni lo: 1mplemen-
tation of the programme In addition
an amount of R« 7 cro es has been
teleased as shori-term loan for pur-
chase and istribution of agricultural
mputs like seeds fertiliers pesticides
etc

Supply of Ayurvedic Medicines to
CGH.S by producers in Bfhar

1960 SHRI BHOGENDRA JHA
Will the Mmster of HFALTH AND
FAMILY PLANNING be pleased 1o
state

(a) whether Mithila Laboratories,
Madhuban: District Darbhanga, Bihar
and other Ayurvedic pioducers of
medicines have been representing 10
the CGHS (4/19, Asat Al Road,
New Delh1) for the supp'v of Avur-
vedic Medicines; and
reaction

(b) if <o, Government

{hereon?

TIIE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
1Y PLANNING AND IN TIIE MINIS-
1IRY OF WORKS AND HOUSING
(PRUF D P CHATTOPADHYAYA},
() and (b)Y The firm M/s. Mithila
Laboratories  Madhubam, District
Dabhanga Biha, had approached
the ( GHS Medical Store Depot
(Ayurvedie), 4/19 Asat Ah Road,
New Delhn for the supplv of Ayur-
vedic medicines, but the firm was not
approved on the following grounds —

(a) Lack of cerlificate regarding
iwo years manufacturing of
Avyurvedic medicines,

(b) Lack of certificate as supplier
to the Government for the
last two years.

{c) Lack of “no complaint cerfs-
ficate” from the Director ot
Avurveda of the Bihar State

The firm had further imposed follow-
mg conditions for making the supplie«
to the Government which were not
dcceptable.





